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import is only 30,000 tonaes. The hon.
Member should gn  to them and tell them
that it is not n=cessary for them to sell
the rubber at that price. I have already
assured that we are not going to release
the rubber in such a fashion that the prices
go down too much and if there is escala-
tion of the price too much, we will certainly
release the rubber and we will try to keep
the plants running. You are trying to
protect the interests of the growers. I
can understand that. But while trying
to do that, you are trying to attack the
Government and the imports. While
doing that you are creating a psychology
that there is a glut in the market. Don’t
create that psychology ; only certain
vested interests would bencfit by that.
You are all the time saying that there is
import and there are a Iot of imports
{(Interruptions) All of you are saying that
we are importing rubber in a large quan-
tity. Why d> you say that ? It i3 not
necessary for you to say that. If you
say that, the prices are likely to go down.
This is how we respond to this kind of
phenomenon.

SHRI E. BALANANDAN : I did
not say anything. I have only said that
the prices are crashinz.

SHRIMATI SUSEELA GOPALAN
Out of 1000 tonnes of rubber produced
every day, only 200 tonnss are lifted.
What is the way out ? Naturally they
will sell it at distress prices. Only 200
tonnes are lifted. That is why the demand
is coming from Kerala that the Rubber
Board should”go and purchase rubber
and build up a buffer stock. 800 toan=s
remain there unsold. You have to con-
sider this and you should build a buffer
stock.

SHRI GEORGE JOSEPH MUNDA-
CKAL (Muriattupuihe) : Now the
production is the maximum. Some fac-
tories in the north are not lifting rubber
due to strikes, labour trouble, power cut
and lock-outs. And they are not also stoc-
king rubber for 6 wzeks as per th= original
understanding.

MR DEPUTY SPEAKER : Have
you brought it to the natice of the Rubber
Board !

% SHRI GEORGE JOSEPH MUN-

#DACKAL : The Rubber Marketing
Federation is there. The STC is there and
the Rubber Pool Fund is also there. But
somebady has to go and purchase rubber.
Otherwise you cannot lift the rubber
from ths market. I request the Minister
to rush to the market and purchase the
surplus rubber from the cultivators.

_ SHRI SHIVRAJ V. PATIL : Very
- unwittingly we are falling in the trap.
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We have not imported rubber in a very
large quantity.. (Interruptions) I have been
telling that you are putting forth oaly
those points which can help in creating
psychology of glut in the market. Now
you say that there is some strike soing on
or that power is not available and rubber
1s imported. What is going to happen
in the price froat ! Uawittingly you are
supporting the glut. Please do not db
that.

MR. DEPUTY SPEAKER : Now the
question is

“That the Bill furthsr to amz2nd th=
Rubber Act, 1947, as passed by

Rajya Sabha, bz takza into coa-
sideration.”

The motion was adopted.

MR DEPUTY SPEAKER : Now, we
shall take up clause-by-clause coasidzra-
tion.

The question is :

“That clause 2 to 6 stand part of the
Bill.”

The motion was adopted.

Clauses 2 to 6 were added to the Bill.

Clause 1, the Enacting Forinula and the
Title wsre added to ths Bill.

SHRI SHIVRAJ V PATIL : I beg
to move :

“That the Bill be passed.”
MR DEPUTY SPEAKER : The ques-

tion is :
“That the Bill be passed.”

The motion was adopted.

13 06 hrs.

LIMESTONE AND DOLOMITE
MINES LABOUR WELFARE (AMEND-
MENT) BILL.

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR

AND REHABILITATION (SHRI
DHARMAVIR) : Sir, T beg to

move that the Bill to amend the Limestone
and Dolomite Mines Labour Welfare Fund
Act, 1972, be taken into Coniideration.

[Sak1 V. N. Gapei in the Chair]

As the hon Members are already aware,
the Limestons and Dolomite Mines Labour
Welfare Fund Act, 1972, was enacted to
provide or levy aad collection of a cess
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on limestone and dolomite for the finan-
cing of activitics to promote the welfare
of persons employed in the limestone and
dolomite mines. The Act and the Rules
of 1973 framed thereunder were brought
into force with effect from 1st December,
1979. The rate of cess leviable under the
Act has been fixed under the Rules at 20
paise per metric tonne of limestone and
dolomite covered under the Act.

Since the inception of the Fund till
the end of financial year 1980-81 over
rupees four crores have been collected
by way of cess out of which over Rs. 2°3
crores have been spent on various welfare
measure contemplated under the Act for
the limestone and dolomite mine workers.
49,752 limestone and 7,527 dolomite
mine workers employed in these mines
are thus covered under this Act.

Besides limestone, there are other cal-
careous deposits viz. limeshell, calcareous
sand and sea-sand essentially composed
of limeshell, marl, kankar or limekankar.
These are similar in chemical composi-
tion to limestone and are also used in the
cement factories. Such mineral deposits
should generally have been treated as
Limestone and covered under the Act,
but could not be covered under the Act,
in the absence of the definition of the
Limestone in the Parent Act. The number
of workers reported to be engaged in the
minings of the calcareous sand, lime
kankar, kankar and limeshell during
1980 was 4978 and the total production
19,48,000 tonnes during 1980. Consump-
tion of these minerals in cement factories
was reported to be 10,43,714 tonnes. The
production of marl has not been re-
ported.

The intention in defining limestone is,
therefore, to levy and collect cess on the
consumption of these minerals as well,
which is expected to be around Rs. 2 lakhs
per annum, and to-provide the same wel-
farc facilities to these about 5000 workers
who have been denied the welfare ameni-
ties, due to them, only due to this technical
lacuna. The cess will, however, be levied
on the consumptionfsale/disposal of these
minerals after this amended Act is brought
into force.

The Act has been administered on the
basic premise that the duty is leviable,
under section of the principal Act, not
only when the owner of limestone or dolo-
mite uses the limestone or dolomite for
the manufacture of cement, iron or steel,
but also when he uses it for other indus-
trial purposes. Such an intention has
been challenged by the concerned parties.
Recently, in an appeal under the rules
made under the Act, the view has been
taken that an owner of limestone and
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dolomite mine who uses the limestone or
dolomite produced in his mine, for pur-
poses other than the manufacture of ce-
ment, iron or steel, is not liable to
the payment of cess under the Act.
Consequently about Rs, g lakhs which
have been levied on chemical factories,
for the purpose, could not be collected.
Also if such a view is accepted, the Govern-
ment will have to not only refund the
cess collected earlier but also incur recur-

ruing loss of about Rs. 5.75 lakhs per
annum.

48

The intention in amending Section g

and 4 of the Act is, therefore, to expli-
citly bring out our intention, to put all
the disputes at rest and the intention of
the validation clause is to enable the
Government to validate the cess levied
and collected and also to collect the cess
levied but not collected due to the legal,
disputes as aforesaid.

The other amendments proposed in
the Bill are of minor nature. The Advisory
Committee under the Act may at - times
feel the need to co-opt the members, to
ensure that the various concerns are
represented in these committees and may
also like to have expert advice. To meet
such eventualities, the Bill intends to
empower committees to co-opt members.

The powers of inspection of the fac--

tories and mines can, at present, be exer-.
cised only by inspection by Wellare Ad-
ministrators. The Welfare Commissioners
who rank above the welfare adminis-
trators are also to be conferred with such
powers.

Similarly. to keep truck of disposal
of the minerals, the statistical details
require to be collected not only from the
mine, owners/occupiers of facsories, but
also from the purchasing agents and
stockists. This will ensure strict vigilance
over cess collgetion.

I do not think that there is anything
else relating to this Bill which requires
explanation or specific comment. The
matter, as the House will see, is urgent,
Therefore, I am keen that this Bill be
put on the Statute Book as early as pos-
sible.

With these words, I beg to ‘move that
the limestone and Dolomite Mines Labour
Welfare (Ameéndment) Bill, 1982 be taken
into consideration and passed.

MR. CHAIRMAN: Motion moved:

“That the Bill to amend the Limestone:
stone and Dolomite Mines Labour
Welfare Fund Act, 1972, be taken
into consideration.”
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SHRI AJIT BAG ( Serampore )
Mr. Chairman, Sir, with your Permission
I will speak on the Limestone and
Dolomite Mines Labour Welfare Fund
(Amendment) Bill, 1982"".

There is very little scope for discussion
on this Bill. It only secks to provide a
proper definition of ‘Limestone’ and to
specify the area of imposition of the levy
of excise duty for the purpose of the Wel-
fare Fund. These are only to plug the
loopholes that were in the original
legislation. There are z few minor amend-
ments too. Sir, I take this opportunity to
bring home to this august House the lack
of will, on the part of the ruling party.

Sir, they propose 1o have the powers
to co-opt members of the Central Advi-
sory Committee. They have not explained
why they propose to do so. We oppose
this method. We want that such bodies
should be formed democraticallyto
safeguard interst of thc workers.

What is the use of forming Commi-
ttees if they do not function at all ? Sir
I say this, because only afier a lapse of 8
years, the meeting of the Committee was
held on January 2, last. The representa-
tives of the CITU and other trade unions
rightly took the Government to task for
having made the Committee defunct for
all practical purposes. Fven the agenda
of the meeting were not supplied. So, I
assert -that there is that lack of will on the
part of the Government to do good to the
workers. If they were really earnest, they
would have seen to it that at least the
Committee functioned regularly and

properly.

Sir, they call it a Labour Wellarc Fund.
But, is it really so ? What benefit do the
workers really derive from it ? In the
Report of the Ministry of Labour, rg8:-
82, they have claimed to have spent from
the Fund Rs. 41.59 Lakhs and Rs. 70.99
lakhs in 1980-81 and 1981-82 respectively,
on medical care, housing, education,
water supply and recreation.

But they have nof mentioned the num-
ber of beneficiaries in each case. Had they
done so, the hollowness of the claim would
have been exposed. I hope the Hon'ble

Minister will throw $ome light on this
aspect.

Sir, the fact is that the misery of the
workers of the limestone and dolomite
mines beggars description. They suffer
from fatal diseases. The minerals are seve-
rely *corrosive. The workers invariably
inhale or swallow the vicious dusts which
make them easy victims of T.B., cancer
and gastroentric troubles. They suffer from
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severe skin diseases too. Proper medical
aid is not provided to them. They live in
the most urhealthy conditions. They are
deprived of even the minimum amenities
that the other mine-workers such as those
working in the Iron ore and Manganese
ore mines enjoy. Gan't the Government
force the mine-owners who amass crores
of rupees at the cost of toil, sweat and blood
of these workers to provide them with such
amenities ? Why should not they be
forced to supply the workers with prot -
ctive Implem~nts like the “Protective
Inhalers” developed by the Director
General, Factory Advice  labou-
Institute, Bombay?

Why should not the mine-owners pro-
vide the workers with proper medical care,
mid-day facilities of water supply, educa-
tional facilities and such other amenities ?
Consumption of fat and protein is more
than a necessity for the mine-workers.
But they are too ill-paid to afford to buy
them. Why should not the Government
force the mine-owners to supply them free
of cost ? Sir, if the Government fails to
make the mine-owners provide the workers
with the facilities, I have already mention-
ed, they should at least come forward to,
provide them from the Welfare Fund.
But the Fund, as it is at present must
be considered too insufficient for that
purpose. The excise duty levied at present
very meagre. The rate is 20 paise only per
metric tonne. <

Sir, there has been an enormous rise
in the prices of minerals since 1972 when
the principal Act was enacted. Price
index of minerals has risen from 114.4 in
1971 tor216.61in October 198 1-an, increase
of 11 times, that is, 1100%, increase.
Hence there must be another amendment
to the principal Act and the rate of levy
of excise duty should be at least not ex-
ceeding Rs. 10 per metric tonnes. This,
I think, will boost up the Fund and enable
the =zutherities, if they have that will,
to do some service to the workers, Other-
wise, merely exprescing good  wishes
without doing any real welfare to workers
will be nothing but a mockery to them.

Sir, the répresentatives of the GITU in
the mecting of the Central Advisory
Committee held in January last made some
valuable a suggestions for the welfare of
the workers.

I fully support them and request the
" Government, through you, to 1mplement
them immediately. They are

(1) Increase in the grant in aid from
Rs. 10.000/- to Rs 15,000 for commu-
nity centres;
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(2) Shemes for Type II quarters, mid-

day meals, buses for school children

as in iron and managanes¢ ore
mines;

(3) Rs. 50/~ p.m. as allowance for

domiciliary TB patients ;
(4) Expenses for supply of artificial
limbs ; and

(5) Grant of books, ectc.

I hope the hon. Minister will kindly
note my suggestions and implement them.
He should enhance the rate of levy of excise
duty and ensure proper functioning of
the funds towards the real welfare of
the workers.

With these words, I conclude.
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[ MR. DEPUTY-SPEAKER in the Chair].
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“The Central Advisory Committec slell
consist of such number of Members as
may be appointed toit by the Centrzl
Government and the Members shall be
chosen in such manner as may be pres.
cribed;

Provided that the Central Advisory
Committee shallinclude an equal number
of Members representing the Government
the owners of Limestone and Dolomit
mines, and the persons employed in tee
Limestone and Dolomite mines.

14.00 hrs.

The Chairman of the Central Ad-
visory Committee shall be appointed by
the Central Government.’
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MR. DEPUTY-SPEAKER: The

question is:

“That the Bill to zmerd the Limestor ¢
and Dolomite Miness Labour Welfare
Fund Act 1972, be taken into consi-
deration.”

The motion was adopted

MR. DEPUTY-SPEAKER : Now,
we take up clause by clause considerztion
of the Bill.

The question is

“ThatClauses 2,3 »nd4 stand part of
the Bill.”

The motion was adopted

Clauses 2, 3 and 4 were added to ths Bill.

Clause 5—-Inscrtion of new Section 7A.

MR. DEPUTY-SPEAKER:  Shri
Sudhir Giri. You mazay speak on your
amendment.

SHRI SUDHIR GIRI (Contai) : Sir,
the hon. Minister has admitted that
the knowledgeable persons shzll te co-
opeted in the Board.

To plug this loophole that no such
person should be coopeted who is not
well-conversant with the =zffairsrelatirg
the Welfare Fund, I have broyght
this amendmet. Sjr, on many an occa-
sion, it has been found that in the name
of knowledgeable persons, some patro-
naged people had been co-opted in some
Welfare. Fund  Boards. Gg'hat should
not be done. But , actually, the well-
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[Shri Sudhir Giri]]

craversant p2ople in the development
of welfare ~activities of these workers
shogld also be coopeted in the Board.

For this parpye, I have broaght for-
ward this; amzadm=nt. I request the hon.
Minister to accept my amendment. I
beg to move:

Page 2,
after line g, insert - -

“Provided that the person or persons
so co-opted shall be well conversant
with the affairs rclating to the welfare
fund.””*

MR. DEPUTY-SPEAKER: Now,
the Minister.

AT FEIIT WAL @ A & fAT 9T
gT 9 | W geeg 4 W gEuT
Hﬁ;ﬁf*ﬂT-E ST ggT X @ femy
TUTH g1 fasear g | Ta FHeI
T W T TR @ HTyere Pt gAT
g ST W TR g1 were Pad
S . "5

MR. DEPUTY-SPEAKER: 1 shall
now pat the amendment No. 1 moved by

Shri Sadhir Giri to the vote of the
House.

Amendment No. 1 was put and negatived.

MR. DEPUTY-SPEAKER: The
question is :

" Taat Gluuse 5 stand part of the Bill.”
The motion was adopted
Clause 5 was added to the Bill.
Clauses 6 and 7 were added to the Bill.
Clause 8 —Validation

SHRI SUDHIR GIRI: I beg to
move: '

Page 3,—
after line 8, inscrt—-

«Provided that such recoveries shall be
eflected with immediatone effect and
eredited to the Limestone and Dolo-
_mite Mines Labour Welfare Fund.”?

OCTOBER 16, 1982
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The workers working in the Mines
work at the risk of their own life. They
do not get proper remuneration. In
spite of all these, the mine-owners zie
exploiting the workers and they are amas-
sing -wealth. The Government has
brought forward this Bill for the sake of
doing some welfare measures for the wor-
kers. The recoveries which are duefrom
the mine-owners should ke recovered im-
medijately so that the money could be
credited to the Welfare Fund of the wor-
kers. I have brought forward this amend-
ment so that the workers are benefited.
I wouldrequest thehon. Minister to
accede to my request.

o UHEAR: ITmy wgTEw, WEAA
Wa““ffﬁrmﬁf mmaﬁr

MR. DEPUTY-SPEAKELR: I shall
now put Amendment No. 2 to Clause 8
moved by Shri  Sudhir Kumar G1r1 to
the vote of the House.

Amendment No. 2 was put and negatived.

MR. DEPUTY-SPEAKER : The
question 1s

““That Clause 8 stand part of the BillL.”

The motion was adopted

Clause 8 was addsd to the Bill.

Clause 1, the Enactinge Formula and the Tiile
were added lo the Bill,

THE MOEPUTY  MINISTER IN
THE MINISTRY OF LABOUR
AND  REHABILITATION (SHRI
DHARAMAVIR): I beg to move:

““That the Bill be passed.”

MR. DEPUTY -SPEAKER: ‘antiOn
moved:

¢-That the Bill be passed.”
Shri Ram Vilas Paswan.
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MR _DEPU’I‘Y-SPEAKER: The

question 1s :
«That the Bill be passed.”

The motion was adopted.

16-10 hrs.

MOTION RE: SUSPENSION ~OF
PROVISO TO RULE 66.

THE MINISTER OF AGRICUL-
TURE AND RURAL DEVELOP-
MENT (RAO BIRENDRA SINGH):
I beg to move:

«Thatthis House dosusperd the proviso
to rule 66 of the Rules of Procedure
and Conduct of Business in Lok Sabha
in itsapplication to the motions for
taking into consideration =2nd passing
of the Sugar Cess (Amendmnt) Bill,19g2,
and the Sugar Development Fund
(Amendment) Bill, 19f2.”

MR. DEPUTY-SPEAKER: The
question is :

“That this house do suspend the pro-
viso to rule 66 of the Rules of Procedure



